IN THE CENTRAL ADNINISTRFTIUE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A., 348/93, Dt. of Decision : 17.6.94.

'3, The Director-ﬁeheral,! A - SFreel;
Department of Posts, 0Oak Sadan, P“@é””ny
New Delhi, n o s Respondents,

Smt, R. Jayalakshmi e+ Applicant

Us

te Sr. Superintendent of Post Offices,
Srikakulam Dn., Srikakulam,

2, The Chief Postmaster-General,
A.,P, Circle, Hyderabad,

Counsel for the Applicanﬁ : Mr, 5, Ramakrishna Rag

Counsel for the Respondents : Mr. V,.Bhimanma, Addl.CGSC.

CORAM 2

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN,)

THE HOM'BLE SHRI T, CHANDRASEKHARA REDDY : MEMBER (3uoL.)
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CA 348/93.  Dt. of Decisipn:l7=6=94,

{ORDER PASSED BY HUN'BLE SHRI A.B.GGRTHI,
MEMBER (A) ).

The applicant hersin is the widow of late 5ri
R.Gandhi Acha~ry who, while uurﬁing as Sub-Post Master
Kasibugga died on 15-2-92., By that time he had rendered

7 JIE I '
29 years of service and had he ps, alive, he would have
served ror another 8 yB2arse. Cn' the death of the employee

4

the applicant reguested the a:nﬁernwauthnrities for giving
sacond
compassiora-te appointment to her/son (R.Tulasi Krishna)

aged about 19 years.

26 The Respondents having considered the claim of the

apslicant rejected the saﬁe on the gound that the family

li}au.'@l e
of the applicant could not be buemed to be Xm any indigent

circumstanceg as suchifge Famiiy received more than one
lakh rupees as terminal benefits.besides monthly family

|
hensian of R.1500/=. |
d. Heard learned counssl ccﬁnsal for both the partiss,
Shri Ramakrishna Rao, learnsd counsel for the applicant
has stated that as the employee was suffering from heart
decease the family had to incu; heavy expenditure énd
ran into a debt of #s.60,000/-. Further, the eldsst son
(Mulari Krishna) aged 22 years is also suffering from some

congenial heart decease and as such is unable to seak any

employment. Thus the eldest son is more of a financial
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ligbility than an assst to the Pamily. The applicant has
a minor daughter aged 17 year?bhm ig yet to be married.

kbore
The applicant's counsel urges that all tse circumstances

ohes<t basw

canfdot seem to have given due consideration by the Res-
3

pondents.

4, Shri V.Bhimanma, learned standing counssl for the
Respondents stated that at the time of sesking compassionate
appointment to the sscond son, the applicant did not dis-
closeﬁ that har elder son was medically incapacitated for
any job or that the family incurred a hsavy debt of

Rs. 604000/ ~, ' |

5. In view of the above facts and circumstances ue
deem it just and proper td dispose of this application

with the following directions :- e

(a)The Public Relations Officer or some
other fesponsible officer of the
department will be deputed by the
Respondents to enguire and verify
the contention of the applicant that
her 4lder son was not doing any work

on account of his medical disability;

WY
(b)It wes also be verified whether ths
applicant's family incurred a debjt
to the extent of Rs,60,000/=:

.l..4.
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(c)0n receipt of the report of the deputed
officer, the guesstion whether the sscond
son of the applicant should ég? should
not be granted compassionate appoint-
ment will be considerad in accordance
with the extant rules and on the basis
of the report received by the said

|

official. |

B Original ﬁpplicapinn is disposed of with the above

directians with no ord?r as to costs,
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-_—f- 'U : : %\‘_ﬂ—q*\—-\
(T.CHANDRASEKHAR REDD (A.8.GORTHY)
\ Member (J) : fMlembar (A)
Batsd: 17th Juns, 1994,
Dictated in Opan Court,
avl/ ﬁh”ﬂT'
L
. t /—f{ﬂ‘f& :
! Deputy Registrar(Jd)
Copy to:=-

14 The Senior Spperintendent of Post OPPices,
Srikakulam Division, Srikakulam,

2. The Chief Dostmaster General,
A.,P.Circle, Hyderabad,

3. The Diretor Genaral, Department of Posts

Dak Sadan, Pay/reimgd—=Sireer, New Dbk
4, One copy to fr.5.Ramekrishna Raa, Advocate,CAT,Hyderbad.
5, One copy to Mr,V.Bhimanna, Addl.CGSC., CAE, Hyderabad.
copy to Library, CAT, Hyderabad.
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TMPED BY COIPARED i
CHECKED BY APPEQVED BY

IN THE CEWPRAL ADIINISTRACIVE TRYBULAL
' HYDERABAD BENCH AT HYDERZLBAD.

NEESLZDRI RO

THE “HOWN' brbm-%c

VICE CHAIRMAN
AND
THR HO“'T‘LE MReA.D +GRTHI § MEMBER(Z)
. ) \_.—"“_-—-'_-’,
AND

THE HOI' BLE ME.T .CHANDRASEIIZL R REDDY

ME? 53WLJ

END -

THE HON' Blm;s{ RANGARAIAN P MEIBER(L) |

Dated: 7= G -1994,

ORDER/JASGHERFTE L f

- Meko/R.A/Cuis. NoO,

o.d.zuo. 3 QX/ ij

T.Ji.NO. (W.P, ) )

Adnitded ané Interim Directions

Igxsued)
llsged
Disposed of with directions—" o
D'smifseé. ' ?
Dispisged as withdrawn ; o i






